
IN THE HIGH COURT FOR THE STATE OF TELANGANA

FRIDAY, THE TWENTY FOURTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH

Between:

Cancer Treatment Services Hyderabad Private Limited, Having its Registered
Office at. Door No. 1-100l1lCCN, Nallagandla Village, Serilingampally
[/andal, Hyderabad-500019, Telangana, lndia. Represented by its Authorised
Signatory- Mohammed Faisal Siddiqui.

...APPLICANT

AND

Sparsh Hospitals and Critical Care Private Limited, Having its Registered
Office at Plot No-tu407, Sahid Nagar, Bhubaneshwar - 751007, Odisha
State. lndia.

...RESPONDENT

Arbitration Application Under Section 11 (6) of Arbitration & Conciliation Act,

1996 praying that this Hon'ble Court may be pleased to (i) appoint a nominee

arbitrator on behalf of the Respondent in terms of Clause 1B of the Agreement,

(ii) appoint the presiding arbitrator such that the constitution of the arbitral

tribunal is complete in terms of Clause 1B of the Agreement for adjudication of

disputes between the Applicant and the Respondent.

Counsel for the Petitioner: Sri D. Narendar Naik

Counsel for the Respondents: Sri Sai Prasen Gundavaram

The Court made the following: ORDER
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THE HoN,I]LE'TTIE (] ETi IT]S'TICE SRI APARESH KUMAR SIN(;HI

n li N .137 of 202:'

Ordcr

Ik:attl .\lr. [).\arendar Naik, lcarnccl c.mtrsel [or tl.rc

app]icanr arrd NIr. Sai l)rasen (lutrdar-aram, Icatrrccl coutrsel tl-,r

thc respon<len t.

2. Rcsponclcnt r-urdcr the agrecment for pr,,r'iding canccr

trcatment scnices datccl 08.08.2017, has, in thc r:ourse of the

procccdings, agrercd to the narncs oI thc ,\rbitr-:Lrors prr>poscd

bv dre applic,rrlt tr, constifr-rtc :\rbitral 'l-ribun:rl in telms ol'

Clause 18 o['he said agrcernent, s'hich provicles for clispute

resolutioll thrr,ugh arbitration bl a pancl of thr,:c Ar:L;itrators

Noticc invokirrg arbitratior.r clause u'as issucci t,n 15.01.2025,

which hacl nol beerl rcspondcd b)' ,h" othcr: srclc, tl.rat lccl to

instirudon of tiris applicatirin under Section I 1(6; c,I the

Arbitration ar.rc (loncilLiation ,\ct, 1996.

3. Today, learned counsel Fclr bodr parries submit that thc

matter may bc disposed o[ as tl-rere is cons,:asus of the



2

Ar:birators to be nominated bv each of thern, rvho, in rurn, ri ill

nonrinarc thc thir-d .\rbitrator.

+. In that vics' of the mattcr, there is no need to appoint an

inclepcr.rclt'nt Arbitrirtor b1- this (-ourt. Therefore, the

Arbitrarion :\pplicatron is riisposetl of. -fhe nominatcd

.'\rl:litrators o[ both thc partics rvould procccd to appoir.rt thc

rhird Artritraror t() constitute thc Arbitral T'ribunal for

acljrrclicatiorr ol lhc clisputc ircts'cctr the parnes arising uncler

thc instirn t all,:cclncnt.
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HIGH COURT

DATED: 24/1412025

ORDER

ARBAPPL.No,131 of 2025
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